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- pass apprepriate erders within a peried of

de ated

-

ﬂﬁone appears fer the applicant nser the
applicant is present in persen when called,
Ner there was ariy fermal request fer ac.i;our:'n--i
ment eof 'th& matter, Hewever Mr,R,C,Rath,id,
Standing Ceunsel fer the Respdndents was
present and with his aid and assistance, we
have perused the recerds,

The applicant has ceme with secend
qreund o f litigatisn in this 0,A, Barlier
he had ventilated his grievances by filing
0.A.,12/08 regarding the erder of punishment
passed against him by the disciplinary authe-
rity remeving him frem service. Howevey, he

had net exhausted the departmental remedies

and therefere, by sur erder dtd,.27.1.84, we
had given liberty te the applicant ﬁo prefer
a revisien petitien beﬁgre the cempetent
autherity and had directed the cempetent Aut
hority that if such @& revisien petitien is
filed by the applicant by 15.2,04, then £he
revisicnﬁl autherity sheoudd call fer the
recerds and examiné‘the'matter en merits and
|
four menths frem the date ef recéfipt of suchi
ﬁetitibn. In pursuance of the said directien
the applicant had filed a revision petitien
0574.2304. The said petitien was consideréd
and disposed of by the revisienal autherity
by its erder dtd, 8.6.04, By detailed and

'Y'v‘ﬁo-v\
speaking erder, the distiptimsry autherity,

going inte the whole aspect of the case of .’

the applicant as well as the repert eof the
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 egamine the witnesses, However this allega-

| reasenable eppertunities ef hearing were affe

enquiry e fflcer and ether material cennected
with the diéciplinary preceedings initiated
agaimst the applicant, feund that the charges
have been cenclusively preved acainst the
applicant. Hewever, keeping in view net enly
the interest ef the public but alse the cem-
pelling family circumstances of the petition-
er, he medified the erder ef punishment frem 'v
that ef remo%ring frem service te cempudsery
retirement v;ith efiect frem the date, frem
which he was remeved frem the service c#‘l&n
with the be_nefit of cempensatien pension .
and gratuity as admissible under the rules,
It is againsi: this o-rﬂer the applicant has
ceme in‘the present a»plicabten. 4

We have heard the Ld,Standing Counsel and
have pe:useé the recerds placed befere us,

The applicant had ascailed the erder af

the revisien autherity being unreasenable

and as a pmduct of nen application eof mind
en the gqund-that the revisisn auth@rit; ;)
and the enquiry efficer had net given reasen-
able eppertunity te the applicant te cress-

bupted,
timn hag bgan stands Mcsd as the repert

JAM'X.OSM
e f the enquiry e fficer sti.bed that all the

ded .te the charged efficial in censenance ef
the principles ef natural justice, The appl
. km T aet
cant)specifically/disclesed as te which wite
e Cress
ness was net allewed toLexamine) a
fesult of which the allegatien ef denial ef

reasenable eppertunity appears te be baseles
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However the peint was raised whether there

was an act ef derelictien ef duty en the

part of the applicant while he was en duty as

trained guard and that fact having been preved

beyend deubt and the applicant has alse repea-

tedly accepted that he did ceommit derelictien

of duty, it is net fer the Ceurt te held

net te reappraise evidence agidinst any

aspeal ofer the erder,

and

The revisienary authe

rity¥ had already medified the erder o f excha=-

nge o f punisiment that is remeval frem servi-

ce by compulsery retirement by virtue of

which the applicant is new entitled te pensien

the rules,

lith this, we see no reasen fer any

interpretatien and accerdingly this 0A, is

dismseé of being wi theut merit,
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and ether retiral benefits as admissible undn;l
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